QUESTION

Details of De-notified land

98 SH. RAKESH DAULTABAD. M.L.A; will the Chief Minister
be pleased to state:-

a)  The total area of land which has been de-notified by the State
under section 101A of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement
(Haryana Amendment) Act, 2017 in district Gurugram together
with its coordinates, land revenue records and other details thereof;
b)  The formula or rule/regulation/law applied to take back the
compensation given to the land owners in the event of de-
notification of land where the compensation has been given to land
owners;

¢)  The criteria and process to give back to possession of land
and damages in the event where the land was acquired by the
Government but the compensation was not given/disbursed to the

land owners;

d)  The total amount of compensation on account of damages,
sustained by the land owners due to land acquisition, paid to such

owners in district Gurugram from the year 2019 till to date?

REPLY
MANOHAR LAL, CHIEF MINISTER, HARYANA

a) No land has been de-notified in Gurugram under section
101-A of the Right to Fair Compensation Transparency in Land

Acquisition, Rehabilitation and Resettlement (Haryana Amendment)

Act, 2017 till date.

b)  As, no land has been de-notified under section 101-A of the
Right to Fair Compensation Transparency in Land Acquisition,
Rehabilitation and Resettlement (Haryana Amendment) Act, 2017,

no compensation has been taken back from landowner(s).
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NO possession of any land was given back to landowner(s).

d)  As, no land has been de-notified under section 101-A of the
Right to Fair Compensation Transparency in Land Acquisition,
Rehabilitation and Resettlement (Haryana Amendment) Act, 2017.
Hence, no compensation on account of damages has been

distributed to landowner(s).
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